NON- REPORTABLE

IN THE SUPREME COURT OF | NDI A
Cl VIL APPELLATE JURI SDI CTI ON

ClVIL APPEAL NQ 13849 OF 2015
(Arising out of SLP(C)No.2073/2015)

XAVIER J PULIKKAL ... APPELLANT(S)
VS.

DEPUTY COMMISSIONER OF INCOME TAX,
CENTRAL CIRCLE-1 ... RESPONDENT( S)

JUDGMENT

ANIL R. DVE, J.

1. Heard t he | earned counsel .
2. Leave granted.
3. Looking at the facts, we nodify the inpugned judgnent

by directing that the Assessing Oficer shall consider the
matter de novo wi thout being influenced by any observation

made by the High Court, in accordance with |aw

4. The appeal is disposed of as allowed to the above
extent.
5. There shall be no order as to costs.

.............. J.

[ANIL R DAVE]

.............. J.
[ ADARSH KUMAR GOEL]
New Del hi ;
30th November, 2015.
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